iN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD ‘

D.A. No. 140/91. Ot. of Decision ¢ 13.7.94.

1 P. Ramam

2. P, Appalaraju
3. P. Krishna Rao
4. P, Rajarao

5. 34.5.N. Murthy
B DIC-.H.REddy

- 7. A, Sharkara Rao

g. R, Gopala Rao

g, A, Sanyasi Rao

10, G, Rajeshwara Rao

11. B. Chittabbay

12, L., Sambasivae Ran

13, A, Muthyala Rao

14, V,V,Ramanamur thy

15. K. Adinarayana L

16. A. Apparao .. Applicants.
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1. Union of India, rep. by
the Secretary, Ministry
of Defenca, New Delhi,

2. Enginegr-in=Chief,

Army Headquarters,
NBU Dalhi.

3. Chief Engineer,
Southern Command, PUNE.

4. Chief Engineer, Ory Bock, : :
MES, Visakhapatnam, .+ Responden ts.

counssl for the Applicant : Mr. P,B. Vijayakumar

Counsel for the Respondents : Mr, N.U. Ramana, Addl.CGS3C.

CORAM:

.

THE HON'BLE SHRI A.V, HARIDASAN : MEMBER (JUDL.)

.

THE HON'SLE SHRI A,B. GORTHI : MEMBER (ADMN,)
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0,A.No,140/91

0RDER
( As per Hon'ble Sri A.V. Haridasan, Membsr {J) )

The grievance of the applicant$Sis that while implemen= '
ting the decision of tha Government, on acceptance of the
recommandations of tﬁé Expert Claqﬁificatiun Committse in
ragard to thraee grade structure of Skilled Artisans, the
applicants have besn totally ignored in the grant of higher
grade and that those who have been in fesder category to them
have not only been equated with them, but also given on a fit-
ment a higher grade in the ratio 1:10. Ths appli&ants pray
that a direction may be given to the respondents that similar
benefits should be: extendead to them also, The application
is resorted by the respondents and, in their fsturn, they
have raised inter alia ths contentigna that the claim is barred
by limitation and for not exhausting the departmeﬁtal remg=
dies, the application is premature. It has also been conten-
ded that as the decisian was taken on tha basis af an indepth
study by the Expert Classification Committea, it is not open
for the applican#s to urge before this Tr;bunal tm give a
direction against the findings given by the dammittae and

accepted by the Government,

2, However, while the applicatiaon came up for final
hearing the learnead ﬁounsel for the re;pondanta brought to
our natice that no effective representation in regard to the
grievance of thas applicants has so far been made,‘though the
entire matter was discussed in the 3CM and he sdggested it
would be appropriate if the ;pplicants are directed to make

a comprehensive representation in respect of their grievance
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to thes second rgspondent who woul
decision within a reasonable time.
acceptable to the counsa
result, without

the parties,

the applicants to make a com

pro

weeks from toda
the sacond raspondent to cons
in such representation and to
it within a period of

raceipt of the representation.

jecting all their grievances within a pe

d take appropriate

This suggestion is

1 Por the applicants. In the
going into rival contentions raised by
we dispose of this application directing
prehensive representation
riod of three
y to the sacond respondent and directing
ider the griesvance put forth
'pass a speaking order on
three months from the date of

Thare is no order as to

costs,
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CORY TO:

1. The Secresary, Union of India,
Ministry of Defence, New Dalhi.

2. Enginear in ChieP; Army Head Quarters,

New

3. Chigf Engincer, Southern Command, Pune.
4, Chiz

5, dne
6. Gng
7. Dné
8. One
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\

( AV, Haridasan )
Member {J)

Open Court dic!ation.
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DEDUTY REGIS fRAR(I)

Delhi .

f Enginser, Dry Dock, MES, Visakhapatnam.
copy to fr.RP.B.Vijay Kumar, Advocats, ChT, Hyderaba
copy to Mr.N.V.Ramana, Addl.CGSC,CAT,Hyderabad.
copy to Library, CAT,Hyderabad, ‘
spare copy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BEZINCH HYDERABAD

<

- THE HON'BLE MR,ALV.HARIDASAN: MEMBER(D)
AND

THE HON'BLE MR.ALB.GORTHI : MEMBER(A)

B  dateds___ |3 F 9y

- - DRDZR/JIUDGMENT,

Mo /R.0./C.P.NO.

: in
| | - 0.4, N0, N{O/?/

| . CTLA NG, (U,P.NO. )

Admitted and Interim Directions
Issued.

|

41laver,

, Dispesed oP with direstions.—

Qismissed.

Dismissed as Uithdraun;r
. ‘ - Dismissatw: for Default.
o ‘

Rejected /Ordered.

' Nog osder os to costis.
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